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Larmi ‘Marzin Verms, Chisf Tzlephine Supervizor o0 P3MTD,
Jaipur.
_ ... Applicant
_ ‘Versus '
1. Unicn of Indis . through  Secretary, Ministry of
Communication, Deptt.of Telecommanication, sanchar
. Bhawan, New Delhi. _ '
2. Thz Principal General Manager Telzoom Diztrict, Opp.
GPQ, M.I.Road, Jaipur. '
«+. Respondents
CORAM: -
HOMN'BLE MR.S.K.AGAPWAL, JULIZIAL MEMEER
HON'ELE MF.A.P.NAGFATH, ADMILISTRATIVE MEMEER.
For the Applicant ... Mr.F.v.Calla
Far the Pespondsnts «.. Mr.V.s.Gurjar

- ORDER
PEP HOM'BLE MP.S.K.AGAFPWAL, JUDICIAL MEMBER

‘In this ©A filed wu‘s 19 of the Administrative
Trl}urnlc Act, 1385, applicant makes a prayer to restrain
the respondent cz from  @ancelling the promotion order in
rzzpect of the applicant, by which thé applicant was
promoted on the post of Shief Tzlephonz Supervizor in the
pay esale of Fe.2000-3200 (Fevieed Bs.6500-10500).

2. ' Peply was filed. In the reply it is ztated tha

reversion. Therefove, thiz OA be dismiszsed at this stage.

2. Lzarned ccunzel f£for the applicant haz argusd that in
other cazes of 2imilar naturs, applicants have been reversd

by the Jdepartment. Therefors, his apprehenzion iz not

4, It iz settled law that any =adverse order, if it
=

ntails civil SINESTUSNCES, shiéuldl have been izsued Znly

ffer following the principle of audi alteram partem i.a.

rafter yiving an opportunity  of  hearing ‘show-canse o the

‘affected  perseon.  Thereforéd, in view  of  setkled legal

position, at thisz stage we can only s3ay that in caze any




adverss order iz passsed by the Jdepartmesnt, principle of
natural justice mast have bezn followed.

5. We, therzfore, dizposs of thiz OA with the direction
to the reszpondentz that in case any adverze order regarding
reversion of the applicant is issusd, the

game 3hall be
igsgnad anly after f-lluw1m7 thw prine #e of andi alteram
partem and due procszs of law. No arder az ko >o3ts. '
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(A.P.NAGRATH) _ /s

"MEMBER (A) MEMBER (J)



